. »
being taken to order transmitting and
studio equipments: and to finalise the

site for setting up a TV Station at
Ranchi.

Proposal for Law Ministers’ conference
on;, abolition of court fee

5860. SHRI
SHARMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseq to state whether Govern-
ment propose to cali a Conferenca of
the Law Minislers of States to discuss
the question of abolition of court fees?

THE MINISTER OF STATE IN THE
MINTSTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI A. A.
RAHIM): Yes, Sir.
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Telecasting of Films on T.V.

5965. SHRI RAJESH KUMAR
SINGH: Will the Minister of [NFOR-
MATION AND BROADCASTING be
pleased to state:

.(a) whether very old films are scre-
ened nn Television on every Sunday
and audience are not happy over the
screening of these films; and

{(b) whether Government propose to
reconsider their planning so that new
films are screened on television to
avoid  black-marketing in cinema
tickets; if not, the reasons thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): (a) No, Sir.

(b) As per the revised policy, the
selection of feature films will be made
taking into consideration following as-
pects:

(1) International/National/State
Awards won

(2) Thematic Value
(3) Cinematic Value

(4) -Entertainment Value

PLIWE Y . ) SRRV L’ -

(5) Year of production

(6) Number o times AfAlms were
shown on TV and at what stations.

Revoking of Licences issued to Glaxo
Limited

5966. SHRI H. N. NANJE GOWDA.:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Gov-
ernment have issued notice to the
Glaxo Limited for revoking three
licences covering 10 bulk drugs on the
ground of their non-implementation;

(b) whether Government are awaure
that the company produced vetame-
thasone with imported intermediatc
cailed triene whereas the price fixed
by Government was on the basis that
this Intermediate will be out of the
company’s own production;

(c) whether it is also a fact that
other Iforeign companies are also ma-
nipulating with production forra. a
and pricing of drugs and diverling
bulk drugs for production of itms,
where the profit margin is more than
those for which they have been given
licences;, and

(d) whether the enquiry against.
GLAXO has since been completed and
if so, fHe findings thereof and whether
similar enquiries will be made in re-
gard to other multinational combaties
to check vjolation of provisions un-
der which they have been permittei
to function?

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
(SHRT P. SHIV SHANKAR): (a) and

(b). Yes, Sir.

(¢) According to information avail-
able, the n0imber of formulations not
covered by price control produced by
most of the foreign companies is very™
million tonnes of crude for 1982:





